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LocK-oUT IN DUTTA-K.uORA CoLLIEIlY 

4083. SHR! JAOESHWAR 
YADAV: Will the Minister of LA-
BOUR. AND REHABILITATION be 
pleased to state : 

(a) whether the Central Government 
Industrial Tribunal at Calcutta has dec-
lared on the 2nd February, 1968 the 
lock-out of Central Dutta-Kajora as il-
legal; 

(b) the period for which the colliery 
is illegally locked up; 

(c) the total payment due to the wor-
kers including arrear of wages for the 
period prior to the lock-out; 

(d) the steps which have been taken 
against the management for the non-
payment of dues to the workers; and 

(e) the steps taken to lift the lock-
out? 

TIlE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
HATHI): (a) Yes. 

(b) Since 8-7-67. 

(c) Rs. 19,485.75 P. 

(d) Claim applications have been. fil-
ed before the authority under the Pay-
ment af Wages Act for Rs. 19.485.75P. 

(e) In spite of the fact that the lock-
out has been prohibited under the in-
dustrial Disputes Act, it continues. The 
management is, therefore, being prose-
cuted. 

BAR CoUNCIL RULES 

4084. SHR! P. R. TIlAKUR: Will 
the Minister of LAW be pleased to 
state: 

(a) whether any substantive changes 
have been made in the "Bar Council 
Rules" after adoption of the Constitu-
tion; 

(b) if so, the broad details of such 
changes, particularly about the clients' 
right l? choose his lawyers. the fees. 
entry Into the profession and publica-
tion of legal proceedings; 

(c) whether there has been any as-
sessment of the various "Bar Council 
Rules", for the purposes of reform of 
the legal profession as distinct from the 
reform of the Law; and 

(d) whether Government propose til 
hold an inquiry into the legal profes-
sion through the Law Commission or 
any other independent body? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRl M. 
YUNUS SALEEM): (a) After 
coming into force of the Constitution 
the Bar Councils established under the 
Bar Councils Act, 1926 have been re-
placed by the Bar Councils constituted 
under the Advocates Act, 1961. A Bar 
Council of India has also been establish-
ed. Bar Councils have made !iubstan-
tive changes in the earlier Bar COUD-
cil Rules. 

(b) The changes are many. The 
most important are those relating to the 
conduct of disciplinary proceedinp 
against advocates and the restrictions in 
the rights of practice of seinor advoca-
tes. There is no change with regard to 
the client's right to choose his lawyer. 
Bar Councils have not made any rules 
with regard to the fees. In so far II!! 
entry into the legal profession ~ COII-
cemed, the rules provide that the would-
be entrants should have obtained a de-
gree in law recognised by the Bar 
Council of India and have undergoRe 
practical training and passed an exami-
nation prescribed by the Sta!e Bar 
Councils. Bar Councils are not compe-
tent to make any rules with regard to 
the publication of legal proceedings in 
courts. 

(c) No, Sir. 
(d) No, Sir. The Law Commission 

has dealt with the organisation and wor-
king of the legal profession in t~ Four-
teenth Report on the RefODIl of Judi-
cial Administration. 
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